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Title: Combined discussion on motion for consideration of the Statutory Resolution regarding Disapproval of Citizenship (Amendment) Ordinance,
2015 and Citizenship (Amendment) Bill, 2015 (Statutory Resolution - Negatived and Government Bill- Passed).

HON. DEPUTY SPEAKER: Now, we take up Items 12 and 13. Shri N. K. Premachandran.
SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move the following resolution:

"That this House disapproves of the Citizenship (Amendment) Ordinance, 2015 (No.1 of 2015) promulgated by the President on 6th
January, 2015 "

Sir, first of all, I would like to state that I am in full agreement with the various provisions of the Bill but I strongly oppose the manner in which
the Bill is being brought before this august House. Even at the time of introduction of this Bill, I have made these objections. Sir, you may be aware
that this is the ninth Ordinance promulgated by the Government. This is the ninth ordinance promulgated by the Government within the seven
months. Today also, the hon. Member Mahtab Ji has already stated in the morning that under article 123 of the Constitution, an Ordinance is
promulgated only in extra-ordinary circumstance which necessitates to have an immediate intervention or immediate action. As far as the Citizenship
Bill of 2014 or Ordinance is concerned, there is no such urgency and there is no such immediate action which is required. What is the reason which is
being stated by the hon. Minister in issuing such an ordinance? You may kindly see that the hon. Prime Minister made the announcement during his
visit to USA in October, 2014 and to Australia in November, 2014 in regard to the merger of the Overseas Citizens of India Card and the Persons of
Indian Origin Card by 7t January, 2015. The matter was of urgent importance and could not wait till the next Session of the Parliament, hence the
promulgation of the Citizenship Ordinance.

Sir, my humble question to the hon. Minister is that the Prime Minister has made the announcement in Madison Square, New York, that is in October,
2014 and subsequently, he has made the same announcement in Australia in November, 2014. Suppose the Government is so much interested in
honouring the commitments made by the hon. Prime Minister, they could have very well brought the Bill before the House during the Winter Session.

Another constitutional question I would like to raise is that whether a Statement made by the Prime Minister necessitates legislation or not. That is
the important question which I would like to seek answer from the hon. Minister. Yes, the Prime Minister has made a Statement in Madison Square
as well as in Australia. Is that be considered as an emergent provision so as to promulgate the Ordinance according to article 123 of the
Constitution? No, Sir, never. So many assurances and so many things will be made outside the Parliament or inside the Parliament also, that shall
never give a constitutional right to promulgate an Ordinance. Here the promulgation of the ordinance is only on the basis of an assurance made by

the Prime Minister that before 7t January, 2015, the Overseas Citizen of India Cardholder and Person of Indian Origin will be merged together. That
is a statement of the hon. Prime Minister. That cannot be a substantive reason for promulgation of Ordinance.

On 23" December, 2014, a Bill is introduced i.e. Citizenship (Amendment) Bill, 2014 is introduced before the House. That is the day in which the
House adjourned sine die. On 6t January, 2015, Ordinance is promulgated. On 26t February, 2014, the Bill was withdrawn.

Mr. Deputy Speaker Sir, you may kindly see the Bill which is introduced in 23 '@ December, 2014 and the Ordinance promulgated on 6™ January, 2015
do not contain the provision or the amendment which is being incorporated in the 2015 Bill.

The main intention of the Bill is to give the status of a citizen or some facilities to the Overseas Indian Citizen (OIC) cardholders, for which that

definition is required. Mr. Deputy-Speaker, Sir, the 2014 Bill as also the subsequent Ordinance promulgated on 6 ™ January do not contain a definition
of an OIC cardholder. The callous manner in which the Bill is drafted needs to be looked at.

I would like to state another defect in the Bill, at the introduction stage itself I raised this, and that is the amendment has not been explained
in the Statement of Objects and Reasons of the 2015 Bill also. What is the amendment? A new definition is incorporated as Section 2(1)(ee). The
former definition is substituted by a new definition but the new definition has not been explained in the Statement of Objects and Reasons. That is
why I was saying at the time of introduction that it is an imperfect Bill and a disabled Bill. The Statement of Objects and Reasons of the Bill does not
state the reasons for making such an amendment. The Bill and the Ordinance do not contain the provisions. My point is that the Parliament is taken
for granted and there is no urgency in making such legislation. What does this indicate? The legislative supremacy or the law-making power of the
Parliament is taken away by the Executive, by the Government, without stating any reasons as stipulated in the Constitution of India under article
123. That is the strong objection which I would like to make.

I now come to some provisions of the Bill also since we are discussing these two together and even the Agenda Paper says that. Except
making some observations and seeking some clarifications, I fully support the Bill. This has been a long pending demand of the Indian diaspora in the
world. The aspirations, feelings and sentiments of the Indian diaspora have to be respected. We have to appreciate the wonderful service being
rendered by them to the nation building process of our country. We should definitely recognise them and utilise their skills and resources in making
India a powerful country in the world. Their aspirations have to be respected. So, I fully support the Bill.

I would like to make a point regarding Non Resident Indians also. Non Resident Indians also contribute a lot to the country. Especially in terms
of foreign exchange earnings, tremendous contribution is being made by NRIs. However, it is unfortunate that even the Budget presented day before
yesterday does not contain any provisions for the welfare of NRIs in the pravasi country. We hold Pravasi Bharatiya Divas every year, we give away
awards, etc. But unfortunately the demands for rehabilitation and welfare activities of pravasis are not given adequate consideration by the



government. I suggest the Government to take care of that.

Coming to amendment to Section 5, I have a doubt and I would like the hon. Minister to clarify. As per Section 5 of the amendment, an
overseas citizen, a person of Indian origin, or an Indian national married to a foreign national, is entitled to register as a citizen of India. As per the
existing law, after a continuous stay of 12 months in the country, a 30-day relaxation is given. That is well and good. It means that we are
registering an Overseas Citizen of India as a citizen of India. I have a doubt in this regard and I may be wrong. And that is, what is the role of dual
citizenship? Overseas Citizenship of India Card Holder means he is having a citizenship of another country, and if he is having 5 years OCI Card and
also if he is having a continuous stay of 12 months in our country before making the application, definitely he is entitled to register as a citizen of
India. That means he is getting two citizenships. I would like to seek the clarification from the hon. Minister as to what is the dual citizenship and
what is the procedure?

Sir, because we are all going abroad and meeting Indian diaspora, I fully agree with the provision which is being made in the section 7(a) of
Amendment, that is, merging Person of Indian Origin and OCI Card Holder because there is utter confusion. As far as the Person of Indian Origin is
concerned, he is entitled to 15 years of visa. As far as OCI Card Holder is concerned, he is entitled for having lifelong visa. So, it is a very welcome
step in clubbing these two together and giving more amenities and facilities to OCI Card Holders.

Finally, I would like to cite certain apprehension regarding amended provision in section 7A(3). I would like to quote; "Notwithstanding
anything contained in sub-section 1, the Central Government may, if it is satisfied that special circumstances exist, after recording the circumstances
in writing, register a person as an Overseas Citizen of India Card Holder. " This is a very important point which I would like to highlight before the
hon. Minister as well as the Government. It is an unfettered right being cast upon or being devolved upon the Government to declare any person as
an Overseas Citizen of India Card Holder. How can that be? In the Wednesday judgement by the Delhi High Court notices were issued in the case of
illegal passport to foreigners and Indians without taking into consideration the genuine reasons and causes. On the basis of false and fabricated
reports, so many persons were given passports. Notice has been issued to the Home Ministry, Government of India also. So, this provision is
arbitrary. Suppose, if the Government and the officials of the bureaucracy want to give some person OCI Card, only by giving reasons in writing the
OCI Card can be issued to any person according to whims and fancies of the Government. This is arbitrary and this is an unfettered right which is
conferred upon the Executive or the Government. So, I have moved an amendment. Unfortunately, today I could only move the amendment but it
has not come on the file. I would like to urge upon the Government to kindly review the provision of section 7 clause 3 as it is arbitrary and again the
principles of natural justice. That is to be reviewed.

Once again I strongly oppose the ordinance route of legislation and fully support the contents of the Bill. With these words I conclude.

HON. DEPUTY SPEAKER: Hon. Minister, do you want to make any speech or reply to it, otherwise you can do it in the end.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI KIREN RIJIJU): We can reply in the end because you are clubbing the two
together.

SHRI MALLIKARIUN KHARGE (GULBARGA): There can be a discussion.

HON. DEPUTY SPEAKER: Both the statutory resolution and the legislation are clubbed together. You moved the resolution, he spoke on that. If the
Minister is willing, he can reply now, otherwise he can reply at the end. That is what I want to know.

SHRI MALLIKARJUN KHARGE: He can reply in the end.

HON. DEPUTY SPEAKER: That is all right.
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"This is a new style which the Government is having that within 15 days of introducing a Bill it brings an Ordinance and then it wants to
replace the original Bill. This is bad governance.”
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"The Committee is concerned to note that the West Pakistani refugees who came to India could become citizens of the country but
without any right to vote to the State Legislative Assembly elections. Their children cannot get admission in certain government
educational institutions and they also cannot get any employment in the State Government of Jammu and Kashmir. This is a very
unfortunate status. The Committee is given to understand that an assurance had been given by the then Prime Minister to solve the
issue — it was an assurance by the then Prime Minister — but nothing has emerged till now."

"8€|..The Committee recommends that the Government may take up the matter with the J&K Government and a permanent solution may be
found at the earliest.

The Committee also recommends that the issue of Chakma refugees, who migrated from Bangladesh to Tripura, may also be examined and an
early solution may be found.

The Committee also desires that the issue of Riang tribals may also be examined. Further discussion may be held with the Governments of
Mizoram and Tripura and the problem to be resolved at the earliest."
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This was said with regard to the Bill on Indian Diaspora and I quote:

"While I am on this subject, Madam, I would like to say something about the treatment of refugees. After partition of our country, the
minorities in countries like Bangladesh have faced persecution and it is our moral obligation that if circumstances force people, these
unfortunate people, to seek refuge in our country, our approach to granting citizenship to these unfortunate persons should be more liberal. I
sincerely hope that the hon. Deputy Prime Minister (Shri Advani was the Deputy Prime Minister at that

time) will bear this in mind in charting out the future course of action with regard to the Citizenship Act.
THE DEPUTY CHAIRMAN: Mr. Advani, the minorities in Pakistan are also suffering. They have to be taken care of too.
SHRI L.K. ADVANI: Madam, I fully endorse that view."
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SHRI M.I. SHANAVAS (WAYANAD): Thank you, Deputy Speaker, Sir. First of all, I would like to say that the Citizenship (Amendment) Bill, 2015 is a
very necessary Bill but I have got reservations with regard to some of its provisions.

Firstly, I would like to point out the objections raised by my hon. friend, Shri Premachandran with respect to the Ordinance route which was taken by
this Government. I do not want to repeat what Shri Premachandran has spoken.

I would also like to say that the merging of POI and OCI schemes is not a new idea. My hon. friend from the BIP has himself said that an idea
of this nature was initiated by the UPA Government last time. It was passed in the Rajya Sabha. It was moved by the then hon. Minister, Shri Sushil
Kumar Shinde and then by Shri Mullapally Ramachandran when he was the Home Minister. They had tabled the Bill in the Lok Sabha in December
last year but it could not be debated.

As has been the practice of the NDA regime, which has come into power nine months back, this Government is always repeating what the Congress
has been doing in the past five or ten years. So, I would like to point out to my BIP friends that the move to merge the two cards had been opposed



by various Diaspora, especially the overseas friends of BJP which is called OFBIP.
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They were apprehensive of the merging of the two cards and they were against this merger.

With respect to the Ordinance, they could have waited. Mr. Premachandran spoke in detail about the Ordinance route. The reasons stated for
withdrawal of Citizenship (Amendment) Bill, 2014, were the announcements made by the hon. Prime Minister during his visits to the United States of
America in 2014 and Australia in 2014. The Prime Minister makes a speech in the United States and because of his speech, the Government is
committed to seek the Ordinance route.

Article 123 of the Constitution enables the President of India to promulgate an Ordinance if neither House of Parliament is in Session and
circumstances exist which render it necessary for him to take immediate action. I would like to ask the hon. Minister whether a speech given by the
Prime Minister in a foreign country is the sole reason for promulgating an Ordinance. Is it a good custom or is it going to be a good convention?

Dr. B.R. Ambedkar, the Father of the Constitution, had overruled the argument that Ordinance making powers are necessary since an existing
law might be deficient and some immediate issue may arise. According to Dr. B.R. Ambedkar, the power to promulgate a law will enable the
Executive to deal with that particular situation because it cannot resort to the ordinary process of law. Still, I support various provisions of this Bill
because it is a necessity.

A vast majority of Indian Diaspora want these two cards to be amalgamated into one. At present, the Overseas Indian Card holders who
travel into India are advised to carry passports containing 'U' visa sticker and Overseas Citizen of India card to avoid problems of immigration at
various check points. It means, Mr. Minister, that if your passport with 'U' visa sticker has expired and a fresh passport is used, you need to carry the
old one so as to validate the Overseas Citizen of India status. I think this route is very bad. At a time when biometric passports are a necessity in
various parts of the world, the Overseas Citizen of India card holders should not be subjected to such an inconvenience. I would suggest the hon.
Minister to take steps to use technologies to automate the transfer of Overseas Citizen of India status. This is important since the OCI cardholder is
entitled for a life-long visa for hassle-free travel to India and to avoid needless problems at the Immigration Counters at various airports.

Let us now look at specific clauses. Section 7D says:
"The Central Government may, by order, cancel the registration granted under sub-section (1) of section 7A, if it is satisfied that -3€|

(b) the Overseas Citizen of India Cardholder has shown disaffection towards the Constitution, as by law established;3€}"

I do agree with the principle. But who will decide that the person has caused disaffection to the Constitution? Who is the authority to decide it?
Another provision in the same Section is the marriage of an overseas citizen of India cardholder who has obtained such a card under clause (d) of
sub-Section 7(a) has been dissolved by a competent court of law otherwise. The hon. Minister may kindly look into these two aspects. Dissolution of
marriage is a condition where the card can be cancelled, where the registration can be cancelled. Dissolution of marriage and subsequent
repudiation of OCA status is an issue that demands redressal by this Government. How the dissolution of marriage is a ground to repudiate a NRI of
his privileges? Under which personal law does the marriage comes? Is it a Muslim law? Is it a Christian law? Or, is it a Hindu law? So, the hon.
Minister may kindly look into this matter and repudiation of marriage, according to my humble opinion, cannot be a ground for cancelling the
registration.

The next point is about the disaffection to the Constitution. We all respect the Constitution. We are the vanguards of the Constitution. We love our
Constitution and we pledge by our Constitution. We breathe by our Constitution. I asked this question earlier as to who will decide about this
disaffection to the Constitution. Gentlemen of the House, we are looking at a scenario where a policeman or an investigating officer could direct an
unsuspecting Non-Resident Indian who is visiting India to be detained and arrested on charges of sedition and attempting to wage war against the
nation.

I would like to draw the attention of this august House to the incident where the officials and the clergies of the Vatican, when they wanted to visit
India, were not given visa. They wanted to come here not for reasons of any conspiracy against India. They wanted to come here to attend a
conference of Catholic Bishops. They were not allowed to enter this country. So, who will decide? The attitude of the Government is the paramount
factor in which this aspect of sedition is looked into. Hon. Members may kindly remember the incident of how a Human Right activist like Dr. Binayak
Sen was incarcerated by drummed up charges. One should realise what dangerous levels of harm is being intended by bringing in such clauses in the
Bill. Dr. Binayak Sen asked the court as to what was sedition. The judge after thinking for a while kept quiet and then said it is ' Rajyadroh’. It can
happen to anybody. So, this clause may be looked into. It is necessary to do so in the interest and sovereignty of India. This clause may be deleted.

I have seen the schedule of the hon. Prime Minister. Our Prime Minister is the most travelling Prime Minister, but thank God he has not visited the
Middle East so far. So, he is not much aware of about the aspect of citizenship. There are millions of Indians toiling in the Middle East and they do
not have anything. They give 20 billion dollars every year for the economy of this country. They do not have proper livelihood; they do not have
proper earnings. So, this aspect may kindly be looked into by the Government. I would ask the Government to take steps for their welfare. The
diaspora coming from Western countries, from United States, from Britain and from Canada are all very good but consider the case of the poor
workers in the Middle East. Their case also may be taken into consideration not only with respect to citizenship but their future as well. I hope that
this Government will take suitable steps.

I would draw the attention of the hon. Minister towards the right to service. The Embassies are not giving good service to the migrants and our
citizens. So, right to service may be compulsorily established.

Before concluding my speech, I would like to draw the attention of the hon. Minister and the Cabinet to a few dozens of people of my constituency



who are unfortunately Pakistani citizens. In the 1950s, they had gone to Pakistan for doing some small business like tea shop business, etc. and they
have got the Pakistani citizenship. When some war breaks out in Kargil, they will be rounded up in our frontier. These people cannot move around;
they cannot walk around. They are rounded up, sent to the boundaries and Pakistani officials arrest them and then they toil in the Pakistan jails.

So, the hon. Minister may kindly take these people into consideration. The grievances of these people who are in their 80s may also be met. In these
circumstances, I appreciate the Government's stand to follow the footsteps of the UPA Government to combine the two cards.

PROF. SAUGATA ROY (DUM DUM): Sir, I am on a point of personal explanation. Under Rule 367, I have to offer the following personal explanation.
Sir, it is relevant here. Please listen to me.

HON. DEPUTY SPEAKER: Is it related to the subject? You give it in writing and then I will call you afterwards personally.

SHRI PR. SENTHILNATHAN (SIVAGANGA): Hon. Deputy Speaker Sir, I thank you for this opportunity to speak on this debate on the Citizenship
(Amendment) Bill.

Since this Bill is related to our people visiting foreign countries and retuming to India, I would like to welcome the return of Father Alexis Prem
Kumar of my constituency, Sivanganga. I heartily thank the efforts made by our beloved leader, Puratchi Thalaivi Amma, the Prime Minister and the
External Affairs Minister also for ensuring his safe return from Afghanistan.

Now, coming to the Bill, let me say a few words. We have two kinds of cards, namely, People of Indian Origin (PIO) cards and Overseas Citizen of
India (OCI) cards.

The PIO card holders are eligible to get full Indian citizenship after a stay of one year continuously in India. The PIO card holders were given
periodical visas to visit India whereas OCI card holders have lifelong multi-entry visa.

Now, through this amendment Bill, the continuous stay for one year is not required. The PIO card holders can stay with breaks and can total up the
stay to 12 months to apply for citizenship.

This Bill also seeks to merge both PIO cards and OCI cards to give a new card renamed as Indian Overseas Card holder (I0C). The continuous stay
is exempted for the reason that the increased globalisation requires people to visit abroad due to economic and social needs.

There is always a problem in getting visas or OCI cards for minor children. Even when both the parents or one parent happens to be an Indian citizen
living abroad, minor children always have a problem in getting valid travel documents. Now, through Section 7A of this Amendment Bill, grant of OCI
registration for minor children will be simplified.

I fail to understand as to why the people of Indian origin from Pakistan, Bangladesh, Sri Lanka, Bhutan, Afghanistan and Nepal are not given the PIO
cards, whereas the OCI card was given to foreign nationals eligible to become a citizen of India on our first Republic Day. What will be the travel
document required for people from the neighbouring countries when we merge these two cards?

I also want to know whether Aadhar cards will also be linked with this. We need clarification and streamlining of this process.

I can understand the care taken by the Government in the case of people from Pakistan, China and Bangladesh. But I fail to understand why the
people of Indian origin especially the Tamils of Sri Lanka are treated as second class citizens. I think our external affairs policy in this regard must be
revisited.

We find the Union Government arranging to send back all the Sri Lankan Tamil refugees. Even children who were born in India to such Tamil
refugees after 1983 have to go back with their parents now. The Government of Tamil Nadu guided by our leader, Amma wants that these refugees
should not be sent back immediately and we must wait till a conducive atmosphere is created there.

I urge upon the Union Government to consider the request made by our Government of Tamil Nadu.

Recently, the Citizenship and Immigration Minister of Canada called on our hon. Chief Minister of Tamil Nadu. The Canadian Minister stated that he
had made it a point to visit important States like Tamil Nadu which is already known well for being an investor friendly State.

He appreciated the significant achievement made by the Government of Tamil Nadu in the economic and social sectors under the dynamic leadership
of Puratchi Thalaivi Amma. When our Prime Minister visited USA and Australia recently, he promised NRIs and PIOs that their visit to India will not
be a problem for them. To fulfil that promise, this Government is bringing this Amendment Bill which was mooted by the previous UPA Government. I
hope this is not a hasty move.

Most of our Indians go to foreign countries as technocrats, skilled labours and IT professionals. Most of our Tamil youths go to many parts of the
world. All these people must be given the same treatment given to the business community.

I would like to highlight the point that right from the ancient times, people from the region of Sivagangai have always been visiting foreign countries,
like Myanmar, Malaysia, Singapore and Sri Lanka apart from other South-East Asian countries. They also must get the same treatment as is being
given to the business class because all are equal before law.

With this I conclude. Thank you.



HON. DEPUTY-SPEAKER: Prof. Saugata Roy, your party Member is going to speak now. Let her mention this in her speech.
... Interruptions)

HON. DEPUTY-SPEAKER: Regarding what? Is this something to do with this subject being discussed?
...( Interruptions)

PROF. SAUGATA ROY : a€}=

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): I want to make a submission....(Interruptions)

HON. DEPUPTY-SPEAKER: You made your point. Please sit down.
...(Interruptions)

SHRI RAJIV PRATAP RUDY: It is not a question of raising a point. Please listen to me. My only submission here is this. Prof. Saugata Roy was telling
something just now. Possible, when Dr. Sanjay Jaiswal was speaking, he was not present in the House. You can check it from the records. All of us
were listening to what Dr. Sanjay Jaiswal was speaking.

PROF. SAUGATA ROY: What was he speaking?...(Interruptions)
SHRI RAJIV PRATAP RUDY: You were not present in the House then. ...(Interruptions) Let me speak.

Sir, the hon. Member was raising an issue. He was not even present in the House when Dr. Sanjay Jaiswal was speaking. All of us were hearing the
statement being made by Dr. Sanjay Jaiswal. It is all in the proceedings of the House. I do not recall and none of us recall the issue which is being
raised by Prof. Saugata Roy. That issue has not at all figured in the conversation. So, my submission is that his statement is absolutely incorrect. He
should be present in the House. I believe this can be checked from the records of the House. Dr. Sanjay Jaiswal has not made any reference
whatsoever at all to Professor Saugata Roy.a€} (Interryptions)

HON. DEPUTY-SPEAKER: Please take your seat. Nothing will go on record.
(Interruptions) G€; »

HON. DEPUTY-SPEAKER: Prof. Saugata Roy, whenever any hon. Member is speaking, if you are present at that time, you can raise whatever
objection you have. If at all you want to raise it because your name is involved, you have to give notice for that.

PROF. SAUGATA ROY: I have given notice.
HON. DEPUTY-SPEAKER: This is not the notice. You have to give the notice before Ten of the Clock in the morning.
PROF. SAUGATA ROY: You tell me whether I have given the notice or not.
HON. DEPUTY-SPEAKER: This is not the notice. The notice has to be given before Ten of the Clock. Then, it will be taken up.
PROF. SAUGATA ROY: I am ready to observe the rules....(Interruptions)
HON. DEPUTY-SPEAKER: Please take your seat. I am giving the ruling. Why are you repeating?
..(Interruptions)

HON. DEPUTY-SPEAKER: If you want to raise anything, you have to give notice before Ten of the Clock. You cannot do like this. You cannot give
notice as you like and go on raising the point. This is not a point. Whatever you raised cannot be taken into consideration.

Now, Dr. Ratna De (Nag) to speak.
...(Interruptions)

HON. DEPUTY-SPEAKER: Nothing will go on record. I tell you I gave the ruling. Professor Saugata Roy, you are a senior Member. Please take your
seat.

(Interruptions)*

HON. DEPUTY-SPEAKER: He is a senior Member. He knows the rules and procedure. At the time of making the speech, he can raise objections,
Point of Order, etc. Afterwards, if he has any objection, he can go through the records and give notice before 10 o' clock. At that time, he can give
explanation. That is the procedure. Whatever you have raised now will not go on record.

DR. RATNA DE (NAG) (HOOGHLY): Sir, I would like to thank the Chair for giving me an opportunity to speak on The Citizenship (Amendment) Bill,
2015. The Citizenship Act, which is being amended through the Bill, is important as it provides for acquisition and determination of Indian citizenship.



Before, I go into the details of the Bill, I would like to state here that this Bill was necessitated because the Government promulgated the
Citizenship Ordinance on 6" January, 2015, which was aimed at fulfilling the assurance made by Shri Narendra Modi, the hon. Prime Minister in New
York to Indian Diaspora when he announced grant of lifetime visa to Persons of Indian Origin (PIOs). The Ordinance was promulgated on 6t
January, 2015 as hon. Prime Minister was to inaugurate Pravasi Bharatiya Divas in Gujarat on 9t" January, 2015.

The proposed amendment is warranted as certain lacunae came to the fore. In specific, amendment is expected to replace in Section 5 of the
Citizenship Act words “has been residing in India for one year' with is ordinarily resident in India for 12 months'. Likewise, "overseas citizen of
India' would be substituted by ' Overseas Citizen of India Cardholder'.

Removing the word " Origin' from " Persons of Indian Origin Cardholder' and replacing it with “Overseas Citizen of India Cardholder' is timely as
it attempts to remove something which is not at all required. The objective of the Bill and the amendment Bill brought before this august House is
laudable as it removes the aberrations in the Citizenship Act of 1955.

I welcome the merging of two Cards, People of Indian Origin and Overseas Citizens of Indian Cardholder. But I would like to place my
objection to the Bill which was brought to the House through Ordinance. I object the Ordinance route adopted by the Government. Thank you, Sir.

PROF. SAUGATA ROY: I raised the Point of Order. aan amust ugr waerisr a2 &ean? &€ (Interruptions) 1 will given notice. ...(Interruptions)

HON. DEPUTY SPEAKER: You said that you have given notice, which cannot be taken up, and whatever you have stated cannot be recorded. That is
what I have said.

...(Interruptions)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, I stand here to participate in the Citizenship (Amendment) Bill, 2015, and this happens to be the
first Ordinance of 2015 (No.1). The Ordinance route was taken. I had given my objection for taking the Ordinance route. In the morning, while the
Coal Mines (Amendment) Bill was being introduced, I had in detail mentioned as to what had transpired in 1950 and 1954 between the then hon.
Speaker, Mr. Mavalankar, and the then Prime Minister, Mr. Jawaharlal Nehru. I had quoted the letters written by the first Speaker of Lok Sabha
where he had mentioned that this Lok Sabha has to standardize the manner in which Ordinance is to be promulgated.

I have also submitted a Private Member Bill, whenever it would come for discussion, I think, a number of Members of our House will also take part in
the discussion. The discussion is regarding abolition of provision of Ordinance from our Constitution. While going through the history of parliamentary
democracy, I wanted to find out as to which are those parliamentary democracies which have this Ordinance provision. I would like to be educated
by the hon. Minister of Home Affairs. Is it true that Ordinance provision is only in the Constitution of Bangladesh, Pakistan and India? Or is this
special provision also prevalent in many other parliamentary democracies? If those countries do not face much trouble of promulgating law without
taking recourse to Ordinance, then, why should we carry the baggage of colonial mindset in our Constitution? Since the last many years, since the
beginning of our Independence in 1947 or after our Constitution came into being in 1950, why should we carry this baggage that Executive would
determine what the law would be, and subsequently, Parliament will just be a rubber stamp to accept? This needs to be discussed.

15.30 hrs (Shri Hukum Singh in the Chair)

Sir, On that premise, I would say that the Biju Janata Dal is opposed to this Ordinance route of promulgating the law....(=memer) safme waa &
wiifes as &) That is why a correction is needed in the Constitution; that is why every State should also be barred from promulgating law through
Ordinance. It is demeaning the Parliament of the country; it is demeaning the public mandate of the country. Why should the Executive take on itself
of framing the law? It is the elected mandate which should frame the law of the country. It does not happen in any other country as far as I
understand but I would like to be educated by our hon. Minister of Home Affairs.

Here, Mr. Premachandran, my good friend, has already mentioned about the urgency of promulgating this Ordinance. I do not agree with him on one
count. That is, once the Prime Minister comes out with a Statement wherever, it may be in Madison Square or in Australia, that is the intent of the
Government. If that is the intent of the Government, the Government will follow it up either through an Ordinance, which they have done, or through
a Bill. But here what has happened? The intent of the Government was pronounced by the Prime Minister in Madison Square, and subsequently in
Australia. But that intent of the Government was not carried out, if the Government thought that it is so urgent because this Ordinance came much
after the Winter Session was prorogued. The Statement of the Prime Minister was in October, 2014. Subsequently, it was in Australia, much before
the Winter Session commenced. This is not such a complicated Bill where you needed much time and deliberation. Earlier, a Bill also was before this
House. Already the Standing Committee of Home Affairs had also deliberated on this Bill. So in that respect, I think, taking the intent of the Prime



Minister and the Government in view, a Bill could have come in the Winter Session. It would have been blocked in Rajya Sabha, that is a different
matter. But it could have come, and therefore, the Ordinance would have been avoided. But here, the Ordinance route has been taken, and the Bill is
before us. Why it took so long to introduce the Bill? That needs explanation.

The second point which I would like to mention here is, there is a wording in amendment of Section 5, clause 2, sub-section 1(a) where it is
mentioned - that is part of the Citizenship Act — the clause (f) for the words “has been residing in India for one year' are substituted with the words,
“is ordinarily resident in India for twelve months'. Here, “ordinarily resident’, I would say, "has a definite meaning'. In this Bill, the period for residing
in India is being restricted to one year.

HON. CHAIRPERSON: I am sorry to interrupt you. I think we have to take up another Bill also today and so the time for each speaker will be
restricted to five to seven minutes. Kindly cooperate.

SHRI BHARTRUHARI MAHTAB: Dealing with the Bill, further a maximum of 30 days which may be in different breaks should be up to the satisfaction
of the Government. This is also being substituted. So what we do here is, 'ordinarily resident' is being confined to one year, this one year is further
amended 'to the satisfaction of the Government' and 'satisfaction of the Government' is also coming down to 30 days in different breaks. That means
e 3 Gl ¥ fr wE 8 2 &) Some specific people are in your consideration. Why is this distinction being made? It may not happen during your
Government. But when a law is being implemented, it is a law for all times to come till it is amended. It may be misused subsequently when you are
not in power. Here, there is a tremendous amount of discretion which is coming to the hands of the Executive or to the person who will be deciding
as to whom to give, whom not to give, whom to give within 30 days, whom to give in different breaks if he goes out and comes back etc.

HON. CHAIRPERSON: Kindly conclude now.
SHRI BHARTRUHARI MAHTAB: This is my apprehension. I would be happy if my apprehension is cleared.

Sir, I have one more issue which is very close to my heart. I think those Members who are sitting on the other side of the House also carry the same
feeling. I would like to read out the concerned provision. It says:

"Provided further that no person who is or had been a citizen of Pakistan, Bangladesh or such other countries as the Central
Government may, by notification in the Official Gazettle, specify shall be eligible for registration as Overseas Citizens of India Card
holder."

No person will be eligible if he is a citizen of Pakistan or Bangladesh. This is a denial to those persons who are residents of Pakistan and Bangladesh.
Where does this clause emanate from? It emanates from an agreement between the then Prime Minister of India Jawaharlal Nehru and the then
Prime Minister of Pakistan Liagat Ali. When there was tremendous bloodshed in this Sub-Continent and a large number of People were moving from
this country to the other side and from the other side to this country, during that time both the Prime Ministers had come to an agreement that we
would restrain our population moving from one place to another because they belong to a specific religion. So, that got reflected in the Constitution.
The agreement was made in 1948. Subsequently in 1950 it got reflected in the Constitution. I would request the BJP-led Government to take up this
issue. Today, not only in some southern part of the country, but even in Rajasthan where from Mr. Meghwal is elected and in Gujarat, a large
number of people have been forced to flee Pakistan because they believe in one religion.

They have been persecuted because of their religion....(Interruptions)

HON. CHAIRPERSON: Now, I call the next speaker; please conclude.

SHRI BHARTRUHARI MAHTAB: Sir, I would like to understand from this Government as to why they do not delete this provision. A large number of
people are staying here, who are earning their livelihood, are protected. This country gives protection to whatever religion is being practised. If they
come to us for help, for succour, they are provided shelter. Can we not give them the citizenship? We have diluted the citizenship charter, the
citizenship law, to a great extent, by doing this. But those people, because of their religion, are being persecuted in other countries, either in
Bangladesh or in Pakistan. Can we not give them citizenship? It is high time this had been deliberated and deleted from the Constitution.

With these words, I conclude.

SHRI JAYADEV GALLA (GUNTUR): Thank you, Sir. I thank the hon. Prime Minister for taking the personal initiative after his assurance at the
Madison Square Garden about the merger of the PIO and OCI Cards. The emotional gesture of the Prime Minister towards overseas citizens has
created a huge response to get the OCI Cards now in countries all over the world. Through this Bill, he is fulfilling that assurance and I welcome it.

Sir, there are an estimated 25 million NRIs, PIOs and OCIs spread across more than 200 countries. Cumulatively, they contributed about 70 billion
dollars in remittances to India just in 2013-14 alone.

I would like to just point out that I myself was an NRI for many years, for the first half of my life though I moved back to India 20 years ago. I
understand the alienation of an NRI. I also understand that the love for mother India is always there and will always continue to be there regardless
of how many years they may be spending abroad.

Among the NRIs in America, one of the maximum numbers comes from my State, Andhra Pradesh. In my State of Andhra Pradesh, one of the largest
numbers comes from my constituency of Guntur. Today, any village, any street you go in any of the urban centres, almost every house will have an
NRI living abroad and every one of them will be sending money back to their families and for the betterment of the State and the country. During the



recent crisis of Hudhud and also the drive to raise resources to build our new capital, a lot of money has been contributed by NRIs living all over the
world for these purposes. So, the engagement with the Indian diaspora is very beneficial to our country. We have some of the most talented
diaspora in the world and we should engage them as much as possible.

The Government's objective should be to have a continuous engagement with this diaspora. We should make them feel that we care for them; we
want to make them stakeholders in India's future so that they can contribute whatever they can to the growth story of our country. And, we should
not take the steps which alienate them from us. Rather, we should create an atmosphere which attracts them so that they show their inclination
towards not only investments but also love for their motherland.

Coming to dual citizenship, I really don't understand why we do not permit dual citizenship which would solve most of the problems. Many countries
around the world do provide this. We would not be alone if we decide to do so. Let us leave aside the rhetoric of patriotism, etc. Indians living
abroad are no less patriotic than Indians here in our country. So, this argument does not carry any hold. I know that our Constitution does not allow
for dual citizenship. But it is a matter of an amendment to change the Constitution.

Indians living in other countries have been demanding for dual citizenship for many years. Even the former Prime Minister, Shri Atal Bihari Vajpayee,
in 2003, advocated for dual citizenship to Indians staying abroad. The proposed Overseas Citizenship Card falls well short of their demand of getting
dual citizenship with full political, economic, public service and other rights at par with the rights enjoyed by the Indian citizens.

Sir, under the Bill, Indians staying abroad have been debarred under Sections 3, 4, 5, 5A, and 6 and public service under Section 16 of the
Representation of the People Act, 1950 to become a voter. When we are giving them almost all the rights and facilities, I personally feel that there is
nothing wrong in giving them voting and other rights under the Representation of the People Act and dual citizenship.

There are some countries which are giving voting rights to foreign citizens, if not in the national elections, at least in the local elections. But, here,
we are debarring them from obtaining voter card resulting in prohibiting them even to vote in local elections.

Under Section 7A, OCIs have equal rights as NRIs have in the areas of economic, finance and education. But, as per S.0. 542 (E), dated 11t" April,
2005, published in the Gazette of India Extraordinary Part-II Section 3(ii), dated 11.4.2005, OCIs cannot acquire agricultural or plantation properties.
I fail to understand the justification and rationale behind this. I request the hon. Minister to ponder over this and withdraw this notification.

There is an apprehension among Indian diaspora over the OCI Card. Members of the Indian diaspora and the Global Organisation of People of India
Origin have an apprehension that introduction of another card will create a great deal of confusion not only among Indians but also among the Indian
immigration authorities such as embassies and missions and ports of entry in India. There is no doubt that the mandatory requirement of registering
with Foreign Regional Registration Office or Foreign Registration Office has been done away with.

The Bill also proposes exemption from appearing before the local police station on every visit. But, in spite of these, still there are apprehensions. I
request the hon. Minister to allay their fears and send a message that OCI Card will be issued through a simple and easy process.

As per the existing Section 5 of the Principal Act, one year continuous stay in India is mandatory for getting Indian citizenship. Now it is proposed to
relax this period to 30 days. ...(Inferruptions) 1 am just concluding, Sir. But here, the problem is that it is done at the discretion of the Government of
India. You would relax only after satisfying with 'special circumstances'. But the Bill has not mentioned as to what those 'special circumstances' are
that the Government has to be satisfied with in order to relax the period of one year. So, this has to be mentioned clearly in the proposed legislation
itself or under subordinate legislation. If it is not mentioned under the rules, it again creates confusion and frustration among the Indian diaspora.
So, it needs to be clarified at the earliest.

It is another welcome move of the Government in pursuance of the announcement made by the Prime Minister. If one would look at the 2005
Amendment, only up to grandchildren are allowed to register themselves as OCI Cardholders. But now the Government is allowing even great
grandchildren which I am sure will cover all those people who were citizens of India as of 1947.

With these observations, I once again support the Bill moved by the hon. Minister and request him to seriously look into the issues raised by me
which will not only fulfil the demands of the Indian diaspora but also help in investments and foreign remittances.

Thank you, Sir.

ore$t freprat 3ief}, ammama fie oreft arstdt suener et mem Ferdkn wrf At (oft war. = airrs) : Aekew, A Wacr saon & w6 emon ars a1 & 5 ook esasest
wiich 3 53 fore vep @ w1 IR v gan em) A9 S 1S amufey o8t & fp rwerer e ael, el 3 @16 wgA Us fiercw e & fere ar d@e w1 2w fredfa 2,
3t 8t dow? 3 frerRr won &) sl Sl wiofal &, U3l Gl Wiefel §) Sl TR A &30 3, I3 GA-UogE fielc FU-3LR 81 RN dl DI Yrectdt ofdf &) 3 MU A e[ Bell
16l & for a1 21 321 AU @2 28 & A eiisT e 9t arelt ard ) W31 anuRt Brb w@d Badee & b 3pR 20r @A O dl scet 389, @i 9 32 defl, eIe @l Ao, S Ao
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¥ ATGIolRT 3G § U HeT 7RI 3T 2T
HON. CHAIRPERSON: You have already spoken. Let him speak.

...(Interruptions)

HON. CHAIRPERSON: Let him speak now.



SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Hon. Chairperson, Sir, I welcome the contents of the Citizenship (Amendment) Bill, that is,
merger of OCI card with PIO card.

I am happy to see that this is the first time quick action has been taken by the Government, and the promise of the Prime Minister has been kept.
His promise has been promulgated into an Ordinance and now this Bill has been brought before the House.

Sir, I was there for 25 years abroad as an NRI. Many Ministers used to visit those countries, and we used to be the host for them. They used to
enjoy all dinners and parties which we used to give. They used to promise heaven to all the NRIs who are there. We used to give them very good
parties. But when we come back to our country with a small problem, they used to see NRIs as 'Not Required Indians'. Now, at least the
Government is giving them the citizenship card. They come and try to stay here, and this really belongs to the Indians who are staying in the United
States.

I would like to ask about the NRIs who are staying in the Gulf countries. Most of the people who have gone from this country to these Gulf countries
are working as labourers. They are from Karimnagar, Mahabubnagar, Nizambagh, Warangal and the other backward areas from Telangana. They are
struggling in those countries. They send back each and every rupee that they earn to India. As a true citizen, they see that the foreign currency is
sent back here and they feel that a day will come when they will have to return to this country. But, Sir, what we see here is that when we buy
properties here, some mafia people try to really hold those properties by putting kabza. These people come back to India on a long holiday and try to
solve their problem. They are not even allowed into any police station. No officer in the Secretariat or no Minister meets them when they go them for
any help.

So, my request to the Government of India is that as you have given some facilities to the Indians who are staying in the United States - you are
giving them a citizenship card so that they can stay here for 12 months — the NRIs also should be provided with a special card, and with that card
these people can really come and approach any officer or any Minister in the Government when they come on a 30-day visit here. amrst st 2 et waa &
R ag anfisar ordf &) aver o1t & et wat & R 1S garer anfibers aidf &) en aed-wad i fear $t gl forer sl 3 He goes away without anything. He is really
bothered about his family, about the property which he has purchased and about the hard earned money through sweat which he has sent back to
India. So, my request to the Government of India is that NRIs who are staying in the Gulf countries should be given a recognized card, and when
they can come and show that card to our officers in the Government, their problems can be immediately attended to.

With these words, I would extend my support to this Bill.

Thank you.

DR. A. SAMPATH (ATTINGAL): Hon. Chairman, Sir, I would like to support many views expressed by my learned friend, Shri A.P. Jithender Reddy
just now.

Sir, with your permission, may I know how many types of citizenship that we have in India? Sir, Part II of the Constitution of India says about
citizenship, and articles 5, 6, 7, 8, 9, 10 and 11 are regarding citizenship of India. We are discussing about various types of citizenship. Anyway, [
agree with the hon. Minister; I also agree with the intention of the Government regarding one matter. The intention, what I understand, is that the
Government seeks to merge the Person of India Origin (PIO) and the Overseas Citizenship of India (OCI) together. That would be nice. It is because
one set of people will be having life long visas and the other set of people will be having only 15 years visa. Anyway we are merging these two
together. Moreover they would not be forced to go to a police station, stand in a queue and converse with the police official. We know, how the
policeman thinks that he is the master and he will decide regarding your stay, travel and your future. I am happy that it is being done away with.

But, Sir, there are certain apprehensions, which I would like to bring to the notice of the hon. Minister. 1 would invite the attention of the hon.
Minister to Clause 4, page 2. My friends including Mr. Premachandran, have raised certain issues during the discussion today. Actually, I was also a

person, who has moved the amendments. But on Saturday, it was the Budget Day. After the Budget presentation, everybody was busy in pondering
over what were the promises showered in the Budget and what were the new taxes proposed. Then, yesterday was the holiday. Today, we are

taking up two Bills for discussion. The hon. Minister is also in a hurry. He wants to ensure that after this Bill is over, the next Bill also comes up for
discussion.

Sir, I would, now, invite the attention of the hon. Minister to Clause 4, page 2. It says:

"The Central Government may, subject to such conditions, restrictions and manner as may be prescribed, on an application made in this
behalf, register as an Overseas Citizen of India Cardholderd€”

(a) any person of full age and capacity, --
(i) who is a citizen of another country, but was a citizen of India at the time of, or at any time after the commencement of the
Constitution;

or
(ii) who is a citizen of another country, but was eligible to become a citizen of India at the time of the commencement of the
Constitution; "

Here, I would like to invite the attention of the hon. Minister to line 26, Clause 4(7A) (1) (a)(iv). It says:

"(iv) who is a child or grand child or a great grand child of such a citizen. "



I want to know from the hon. Minister whether other nations also have such a clause. It is a valid point to know. If other nations in the world do not
adhere to this principle, why should we alone adhere to such a principle?

I would, now, go to Clause 4(7A)(d), which is also very important. It says:

"Spouse of foreign origin of a citizen of India or spouse of foreign origin of an Overseas Citizen of India Cardholder registered under
Section7A and whose marriage has been registered and subsisted for a continuous period of not less than two years immediately
preceding the presentation of the application under this section."

This means that wife or husband — spouse — may not be able to get the card. But even before getting that card, the child or children may be getting
the card. So, this point needs to be clarified from the hon. Minister.

Now, I would touch upon Clause 4(7B)(2). It says:

"An Overseas Citizen of India Cardholder shall not be entitled to the rights conferred on a citizen of India-- "

Sir, here nine points have been enumerated concerning election as President, Vice-President, Judge of the Supreme Court, Judge of the High Court,
etc. But apart from this, there are many other positions which these persons can hold. What about a person becoming an office-bearer of a political
party? What about a person becoming the President of the Chamber of Commerce? So, all these things need clarification.

Then, Sir, the last line of Clause 4 says:

"(ii) has not been dissolved but, during the subsistence of such marriage, he has solemnized marriage with any other person. "

Sir, here my contention is that the word 'he' should be replaced by the word 'the said Overseas Citizen of India Cardholder.'

Sir, before concluding, it is a matter of our brothers and sisters who are working abroad. It is regarding five million Indian people who are working
abroad. This Bill should not be contemplated just because of the people of United States. There is a joke ABCD that we all know and we all share
regarding those who are going abroad. It is American Bound Confused Desi, ABCD. It should not be like that. It should be applicable to other
persons also, including those who are working in the Gulf countries. Their plight should also be addressed. With these words, I am concluding. Thank
you, Sir.

SHRIMATI KOTHAPALLI GEETHA (ARAKU): Thank you hon. Chairman, Sir, for giving me this opportunity to debate on the Citizenship (Amendment)
Bill, 2015, which was promulgated as a Citizenship Ordinance, 2015 by the President of India on 7t January.

This is a very important Bill for us. All of us are aware and we are a witness to the huge applause received from the NRIs when our hon. Prime
Minister had made an announcement of such enactment to be brought in when he addressed the huge gathering in Madison Square, USA and also
during his visit to Australia. This Bill provides for the merger of POI and OCI cardholders. Previously, there were certain problems that the POIL
cardholders had to face. During their extended stay, they were asked to go and apprise the police station for their extended stay. All such hurdles
have been removed. The benefits that they used to get, when compared to the OCI, were lesser and hence this Bill provides for the merger of POI
and OCI cardholders, which is a welcome move by the Government, and it will enable equal benefits to all the cardholders.

Through this Bill, the period of stay in India for a complete period of one year has been relaxed and they are entitled to travel 30 days outside the
country. This definition has been expanded to include minor children of Indian citizens, spouses of Indian citizens, spouses of OCI and POL
cardholders and great grand children of Indian origin citizens, which is a very welcome move by the Government because every Indian, though
generations pass by, would like to settle in their home country. After commencement of the Indian Constitution, such people, who are away from the
country, are welcome back to the country. Hence, the Government has determined to simplify the registration process of the OCI cardholders, which
is a very welcome move for the NRIs. The terms are laid down for the cancellation of OCIs, which was never there in the previous Act that was
there, and the citizenship of the people, who have obtained the membership through this Act, if they get divorced or get divorced through the court,
may be cancelled. So, this also enables the people not to misuse the facility that has been granted to them through this Citizenship Act.

Through this Act, the OCI cardholders will be given a life time Visa which will be convenient to them, and through this, though they will not have the
right to vote and contest for elections and they cannot hold any Constitutional posts, the OCI cardholders will be given a lot of convenience. They will
be allowed to stay in the country for a longer period of time and spend with their kith and kin. It also gives encouragement to travel often to India
and they can extend their period of stay.

I agree with my colleague Shri Jayadev Garu who said that many Indians who are settled abroad door to door would like to invest in their homeland
and they will be sending their share of earnings to their family in India. So, this is a welcome move for them. This Act does not provide for the OCI
cardholders to acquire agricultural land and plantations but it permits them to make investments in economical, financial and educational fields like



the other NRIs. Thus, this Act also encourages investment from the people of Indian origin around the world to invest in their homeland. This Act is
not only an administrative convenience for the Government but also avoids red-tapism by ensuring convenience to millions of Indians who are settled
abroad.

HON. CHAIRPERSON: Please conclude now.

SHRIMATI KOTHAPALLI GEETHA : Hence, with these few words, I rise to support this Citizenship (Amendment) Bill, 2015 and wish that this law
would make a big leap in providing necessary comfort. I also thank the hon. Prime Minister for his initiative in enacting such laws. It will be of
convenience to millions of Indian nationals staying abroad. Thank you so much, Sir.

off arsleg, Bie dreaman: #dlce, i anuwm! towarg Sa1 & 15 amuel st 21 Ascayyl fder w2 auelt A wael B kR yeter e

gforn i b 1S aft Sor ordl Aen, el area @1 BIS of B P AiS[g o 8l Aed oI B cilel siel-mdl #ft gforen i o &, Joadiol fara 3 forer fpelt st ipfer 3 STpz D
fepen &, Ioalol 3 AIPlT & Arer H 3G ATUED! AN open &) 3 @Mazen & Al IA6I-3MT DI AN fopen & 3fi aal snase daet auel-3ma o & Big ol fpen 8,
3iftrg 521 IETel A Gor I ord oft et Sls Aarel fven &) TR & &1 Sor & Sl el fawa a2 3 forar e &, 3ot ool of A Helel IIPHT T gUs vIdes: D =4 a
gloram a1z 31w fsen &

frer eitell & amren-firert 20 greT-uzgTer AEI@t af usel §1 Jor A WY w2 @el s & aiiz wnERis, wnufe wRul A s Roedl s wevll A glérn A s el A
Siras? 3ot etall of asi Bl arreifyaser sfgur as2 eft et aeifts sorht sz fras ancam anst oft oz B aner 9 58 8, s A s W e Aoy FweN AEA §) $ Al B
JATel 3G Fdatl W) AJUUT Golld) AN alex &, sAfem 321 Jwuds @ Sffder sxer &5 R eemanz 31 391 d arz-are ARl av2a & iz acdl @) oft g1 szl A5 aner Avag
ol B fere, arz-are s o1 Y Ay ol @l Aol X &) R s b ade s So1 A cllell B e F, anerder B cller ot RAer A 2@ &, A ar-ar wsi den dor b e
3R A, {311 e12a A Jor) acfledodor Aoft usedt off, arer 3 aiffras 3o e Json & o 368 emal A Mg wAen usar en, 3121 wrrur A ot SN aasellu Sl eft ot
g3 ol A fore sardl I o [ arelt &, 3 33 e w1 vl asaan g

atrotofler afe sicf} Sft < A &, 3 3615 eemer 9 vas Rwer ervor araen §) Jor @i St guiegul Rensror gan, B aal setas &l o & &, 331 Rerser B A9 sy SN Bog,
aé urfcbermar 3 36 om &, @ISt Bt siacen I it fBog uftpacrer 3 &, apender 3 &, B ave w1 & ok et B sfie A elfer ePNAR cArar e oA s 3B & IAD
wreur avé eitell @t gerrer et ufyackor azon usy ot eisll B wwufer wr aiffragor o aga arureu-2f dtar &) ast 301 el Bt ag-Afeedt G goora ot Al ordl 3, s ed A
gt 8 w2 A s 3 S & Si eltor adenforas a3 ane A anA &, A o1 SwSl HA-TA e awerasz o1 B sreifasan sz Jor B smel¥aar A I gu A grars wfe
as2 A &, Afdser, St eer wifdsmel 2 snzer Ak &, o 301 arfla Rzenfiedl ast 6 anuds arer aiesn araar § A elleT Sl el A Pw BIsas? ufdsdarel A ol 3 3t &) A
foret 2ferciler deg A got @2 RN §, 3AP uSIA 9 Var ¥ F29ret B St wifdbcrer A et @Y Sl &) o4 A Iof ¥l oA w2 A &, AfS amer a1 1S aneell Rdor A wst
e &, gforn A Rl oft vepdd w2 smer & ol 330! aga Al PR Prerdt 8, 395 e ail a1l sifee] & Ry ag seror fe &t 2@uly, S el 2rer 3 ugell G3il algell 3
Ay A&l 1 ATl &, Aol S/ ¥erd ¥eolol U A ola gt sy, aman? sl sl @ Jew? Begaeret 3 oI & aa arcd & eler Jordl Afdensil a1 ugell g Ao aft
Ferar 3 &, Joreo) 8l Sret @3 feren Sien &) A S [Rog ol 9 3m & o Joras) Ael Ak O Bogme & areif¥asar ordl gerer &1 siedl & AT Al @ 3o1ds wrA i wig oft
Jsdfoedt gu aft sral glen &) 2t amet e A [l off erae &) awuley sl siffefaer ordl ase Jasar &) A amer e aws [on ansSeed) qw & asdl oft sress silasd) ardl a3 wasd
&) & 1t A a1 gI-e2 Bl e Jiot B Holge & J)... ()

arrotolter Faarafer : puan amefl arer @ @ ©)

ofl s1alog, Ris iz : ool Jsmufc sigice, 3 Brb & frore 3 aweft art 3w wen arsa &) 3 3ud Jrer 36-81 enxt evll I od @Y AMKD JA1el aic 261 & & HeT Al
@ g S91 3 ¥ aom ot @2 Haxd &) 3orbl sl a1 G e ol &) 3eitp aedl @) afla A W6l wGl @ Astgy Aol usen & DA 3 ot wed g Bafer 3A
ot Aell &, Sra Jords Al A G Aol B arg, Jod aiEilesar b e sndicst aszol @1 39 3 &) usdt 32 o areg 500 Hud Gl gan asudt off, o & &t gldaser A savgr
mmﬁ@n

amorofler Zpomafer #dicer, s 10,000 w31 dasz 15,000 0@ s Rfdioor sieicdt 3 G ey a2 o orlt &) & Ager @1 waol 21 32 [Bewen A &, 3 SR1 eyl
B 5 DA c@fer Sl AT ATeT 1@ 52-62 B Aave Wil @) #orgg 3, PBory urRl sl ar o1 oft 2 ol 3, Rrord wra 3@, 96T sz @ 3 smor acdl b e
Rz guret & fore @ ordl &) ¥ cafepedl @t 2o & o uz 15,000 w02t B2t Soft usdl &) ...(craumer) as o2t elsll @1 uf¥are dw2 anar ... (e s 333 36
i PR G el Siredt & o ag 321 Spns ol w2 i

Bl ATetoile 315 Jicf} Sft frrswrer 2 3o el oft sErw srREl Uz 331 @iy 3 RS & orm S A Shaye very &, aa ot Sr-er e el o Jor ARG A ard Fxdt
efty... (crererror) & fordicer wr2or e & fa R @ seft fer A wmer For ool A fér oft g yrwEner avven anféw dfir Gl @t war ot Bt wwazen wrlt aifdy; 39E g
ffesmortén Rrereft anfée) seer oft @t 2 A5 wrr ad 2005 3 frer aes wolacst @ urae dt 718 off, 320t a9 B =aver sa R fivz aey &t sme)

3 3T el NGt ol ATeHI & [ fdogedmol & wwar] ¥=ft seis & it gféren 3 adl aft 2501 aidt fdogal & fere slafsio agads & afe s aakio agzds i 33 sa
138 Wl @te Mol usdl & i s 3fd ol 3

et 9et dlictot @i arRiR foam, 53 fore aga-aga dowars,

oft whta wwrea (Rsiielt) & swmafer Sft, snust a3t alterar w st faan, $3R0 o aga-aga woware) Red off #dlor 3 531 Aot A awAell @I el ale], 3) & AR U TEA
as3 38 &) el anevfkr aps st oft A gu & Sl sl af¥es e &) 3odiel arander B @y 3 fwel Agor A Azt R vavrey anfderd Rigueret delt aiféy, snfe AN doft
aife 3z apR sHufifsme oaome faar 8 aift srender formra s 3 a1 TR e oif adier 3 @ w2 3@ F) am o gl A 521 g afie o B WY A A 2 W F) A
dtorar Aoror 8, smuent cftery Aoror 3t anf3star sfiz fer camot B Srewaa a=il udl? ama 53t use Aoror A e AwA A, gAY Aoror I oft o WA Ay Ak gemor Ficft Sft o war ex
Y 320 g arg ez Agror 3 oft cr e A, Afdvor ordf e

aneft 2isrr St of @i 2xdt, e ard onea of ara xdl so1 Ia ardl o sreRE 3eTEer wardt bt PuId 9 gan &) sane afyo o, Acel B ISR o dd] B sregrar A EfEar
ardt Bt Pare weft 3 anmu @t St an XM, 33 any 3 RN 3 oo 3 sART WER A 3EE & B 3 A art o, aga acer ) Afdvor anft ot Aot & a1 B, @=M IAA @2
3 o ara & 26 ) Awen g, ot o Rifesafdn B ary 3 wasi ot PAE & o, fifered afie dden omerg Sft 6 areeren acft @A & war en [ Rifksoa ad ordl don
afém) e it 3y AR arrerg Sft 31 aft srgaret ordl &7 apr amu RUIE 3 33T A doe wfdsearsht fBogall I @ 3 aser arn & R dve wfsrarft fiog amsss wia wfssdrr



@I R @ ot s &t Hac ol aifde, ag adl Brell) s ay # 531 e 3 o domr aidf 8] awan Pwesll, 5 derender 3 ansd)e gu &, & aen off &5 anu Ierdd @ i
@Y Qifdsrer $21 fder 3 Aae s Berier grsaca o feiew @ 8, A amol 22 after amy, Afdsar 308 apft ao dfder asc ardl Bren &) saon sscagel #weren 2, Aftsor st @iy 3
oft faer 3 g2-g2 e D o ardl &) Frow AW B A off i AN IR Sldel Yelolter 1 2se Jor A ary 3 fer eme A 3P @ A ot sA Qe 7 of B Qfiee 3 o a
o1$ @i 8l 28t &) 9j6 s Jic]} Sft @1 et v yaer A &) B Yo s yger b Feue divi & ar aidl 8, 33 ai 9 A Aepr awn At 8, s ay 3 oft e A
PO oidl wal RN 3 onel-Sec 3 derencell swiEica & are 3 oft 331 e 9 o1 e ol

3 U wWIEe ¥o1 w36l drgen 5 A Ule. b 3w sarl urdl & af¥s oidr arrerR 3 Sff @ et fiforsd] & Srdert &t o effy &t arien off &5 amebl uel & afyes oiar
aazafier R o 35 B 3pR FCh oNEs Solt ot alavsiicr R B 3= Al del B aga wee Mol sARw Naficr FRR B aE AisWs foar, SEPE
e 218 arcedt aie ordl &) e anu amegs & R slazsfior B &t sl bz 31 earer ot &t s 3) ol Q1A 3§26 St el WE 3 B, 3A GRAIA b ARuiibdbeer B
@iz 3 oft anuer i aal ol &t &) w1si ur war & @5 spouse shall be subjected to prior security clearance from a competent authority in India. @& fpeet fer
&ot, o widlel 3 den, @ #dlal A o, et 912 3 don, 3 @iz 3 oft faer A DI frerR srsS A aidl &) A Hree 3 3ELE 8 a5 AU FeA donsy, Afdver 33 v forfa cgA
a1 <o, uia et dt 2x 10 o1 3 JorenY swrr Picon aifde) it sos! ol A8l U2 ¥o1 fse &, Jorb a2 3 oft anum! el &t s &) ol-diol wise Srep? A foeT ordl o
A &, 521 g8t of A @l uz it nun) wrer ot afde

a1e i} (oft wrstomer Big) @ wwmuf s, et Aeil of Brélsmifon apisiie e w aal & clue By ffrn, 531 w wodefser Darri sy Jeint off ey sy,
SR 8N, ciftbol 331 dia 3 ser 2 sevdial ol & fe1u F18T gan § b @5d Fwwmelier el of e @ 391 e e ag @ar & b 331 iifSeiar & wu 3 amel &l sreea @il
uzl) afg 3t Rrer & wu 3 @R srn dlen Y 2ere B Aol Agall I s uz aal g Al s use oft F @ gt § B gurenic} Sft a1 v wllicdie e, S as e, e
amferan amw &, 3 @l s fAsen sren &) B aidl & 5 yurewid} Sft o anfdchell §3 we e @ an woramEr ¥ A dter e &1, aféws vos deraBias e @ eenar A
23 gu ag aie wdl o eft) Iarmersfter AgrRll @ s arer §t Sreradl Geft R aracan sl v MferaRis AegEy &) @A e aw gforn b Mee-fiser o 3 WY g
Jrafiras s 3oakar a3er gt 3 st em 9 siorast, 1914 @ A smaer <l &, A oft v goor F yark st A 5o 9 soradt, 2015 @r 100 e ¢ & B A, sl
yenotaicft Sft o auon Bt eft {5 aeren yaraft smacfler f&ast sra oft smaer 3 dlem, 331 araerz uz &t ait2ftang, afte dtand, ai. Slofll @ siot asaor & aiter 8, 21eft @Y ai.2ft.and, and
Aes2 golrRn Siten aifde, s Afar smuad sawdet iz U2 3ucre w2 & simeefl) sidororz & yarfl arxcfler Razr 7/8 afiz 9 soradl @ gam 9 Seradl @ & ararcan snell B
arret effcor O 100 onf g 8% 22 &) 9 sroradl, 1914 a5t st ans B arg Iodior Facoen 2oper 3 sppft afdior Brand, Breor off ool A5 usi @ go &, 3 Asa =u A
Fefleprz @39 u} sa1 Fgerer @ s @Bt Asofifer i v oren sEdGre S0t wi Al Rt o e e en oY ag ecften daear il o fven e, sefife 331 frfer w1 awer Rsen
I B lofof el Gl of wal & [ o1 e @ e o) ad 361 &, usdl 3 aell ol e, gie 9 aell ordl ene, usd) ey 3 erol w1 Jaret ol e, aelifds e ager slea
et 51 e aote oft Qor asar emy gy 9 =il ordl ey AE iy e 3 & Az 3 emen sRN en, Aol JaemdTa Elor A Wl AE wir ordl 8 uren §31 Agel @i As i
e yraet ganm &, 329 @16 erren sRn 3, anf¥otar aidt aver bt s sfifere udl s ws war s oot en s sigear aiiet B e it A airzer amor B 100 ad ¢y Aar B
AT U2 AU A AfAem Juereer a5 &t smoefl) a et ast e ordl aer @ an, sty anfEoia Sidt asvor B amagasar g, AR Serolt & ol el o

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI KIREN RIJDIU): Sir, first of all, I would like to extend my gratitude to all the

hon. Members who have participated in this very important Bill of Citizenship (Amendment) Bill, 2015. Without going into the debate on the issues
related to the question raised by some of the hon. Members with regard to promulgation of the Ordinance as well the withdrawal of the earlier Bill
which hon. Home Minister Rajnath Singh Ji has already clarified, I would like to highlight some of the few important points which are forming part of
the provisions of this Amendment Bill and I would not be able to respond to all the queries of all the hon. Members which will take much time. So, I
will touch upon some of the basic points so that it can clarify as well as satisfy the apprehensions raised by some of the hon. Members.

First of all, Deputy Speaker Sir, there are various processes for acquisition of Indian Citizenship status. It can be by birth under Section 3 of
the Citizenship Act or it can be by descent under Section 4 or by registration under Section 5 or by naturalization under Section 6 of the Citizenship
Act, 1955. India does not have the provisions of dual citizenship. But most of the countries, as all the hon. Members are aware, are towards the
direction of providing dual citizenship status but India has not gone to that direction yet. It has been mentioned here that the contribution of the
Persons of Indian Origins across the globe have made tremendous contribution to the growth of this country. We cannot undermine that.

Today, Indian diaspora is the second largest in the world, next to the Chinese diaspora. The remittance which we receive from this diaspora is
the highest and it is 70 billion dollar, as hon. Member Ratna De has mentioned. You can imagine how much it means to the growth and wealth of
this nation. Whenever we see the tri-colour flying outside any part of the world, on any of the occasions, whether it is a culture event, sparts,
whatever, we feel proud. We can admit that we have not been fully justified in giving a proper status to every Person of Indian Origin living across in
more than 200 countries. This is a step towards giving and fulfilling the dreams which were set up Atal Bihari Vajpayee in 1999 that we will give all
kind of status to the people having Indian Origin and here, I would like to mention that we may not be giving them a complete status of citizenship
but it is very close to giving the citizenship status excepting they do not have the right of political, they do not have right to hold any official position
and they can acquire properties excepting large areas of plantation and agriculture land which it has a reason which I would not like to dwell in detail
here.

Some of the important matters were raised here. One was about the question why we have the discrimination against the Pakistanis and
Bangladeshis? Now, this is an issue we are dealing separately. I would like to inform the hon. House that that there is a special task force which has
been constituted in September itself to deal with a large numbers of migrants especially the minorities who come from Pakistan, Bangladesh. There
is no discrimination towards Sri Lanka. One hon. Member has raised that why the Persons of Indian Origin in Sri Lanka were being discriminated
upon. There is no discrimination in the Citizenship status. It is with regard to OCI cardholder only.

Regarding the main objective of this Bill, I can divide it into two. The first is related to the acquisition of Citizenship and the second is
regarding the Overseas Citizen of India Cardholder. Now, under the Citizenship Act, 1955, there were lacuna which were found out and we have tried
to meet all those lacuna and all those short comings whatever were there. But the points which were raised in this House by the hon. Members is
something which is not found yet because we are not doing any kind of discrimination in the process of enacting this amendment Act.

Firstly, I would like to mention the process of registration. We have given relaxation in the provision especially after maximum of 30 days which may
be in different breaks. This is a very globalized world. Anybody who stays 7 years continuously, and in the last one year, if the person has to travel to
another country for any purpose, then he becomes disqualified. We have relaxed that and we have given 30 days of exemption where he can travel
abroad and then he can still claim for citizenship status.



There is a process of naturalization. This process also has relaxation for a period of another 12 months again. I would like to inform the hon.
House that we are making the provisions so easy that those who are entitled to become citizens of India will become but some hon. Members have
raised the question of discretion. The discretion is something we are not inserting new here. This discretion is already there in the provision. In the
old PIO also, this discretion was there. When the country feels that a person of extraordinary character can be given status of citizenship waiving all
the provisions, it was already there. It is not that the Government will just pick up anybody and grant special citizenship status by-passing all the
provisions. This is not the case. So, this provision was already available there. We are just extending it to the merged provisions of the PIO with OCI.

Some of the Sections which were there in which we are inserting new words is Overseas Citizen of India with the words 'Card Holder'. There are
various provisions and I am sure hon. Members must have gone through the provisions. So, I would not like to read out the whole provisions. It
involves a lot of sections.

One Section I would like to mention is that the merger of PIO with OCI was necessary because there were some of the provisions which were
there in PIO were not included in OCI and some of the provisions of OCI were not part of the PIO. That is why we have merged them. Now it is
known as Overseas Citizen of India Card Holder.

I would like to point out three differences. The first one was under PIO, it was up to grandchildren. Now we have included great grandchildren.
Under PIO, the foreigner spouse was allowed to apply for the OCI Card. Under OCI, it was not eligible earlier Now, it has been made eligible and the
validity for 15 years has been made lifelong.

Beyond that point, I would like to make my speech very short by mentioning just 2-3 important points. There is a process for acquisition of this
citizenship as well as right for application for the OCI Card holder and there is a provision for disqualification also. Any foreigner spouse, any
foreigner who is married to an Indian who is an OCI Card holder, will cease to be OCI Card Holder if the principal person is disqualified or he
voluntarily renounces himself to be OCI Card Holder. There are enabling provisions also.

As I have stated, all the hon. Members have raised various points. We have taken note of all the points very carefully. We are very open-minded to
ensure that in implementing the provisions of this Act, there will be no case of harassment, there will be no case of unnecessarily putting to trouble
our brothers and sisters of Indian origin who are living across the globe.

With that, I thank all the hon. Members who have broadly supported the provisions in this Amendment Bill without making any obstacles in passing
the Bill, besides raising some of the clarifications, which I believe, with the intervention of the Home Minister and myself, I am sure, they must be
satisfied. I thank the hon. House for supporting this Bill. Hereby, I seek your leave and ask the House to support in considering and passing this Bill.

16.31 hrs (Hon. Deputy Speaker_in the Chair)

SHRI N.K. PREMACHANDRAN (KOLLAM): Thannk you very much, Deputy-Speaker, Sir.

The hon. Home Minister has replied. I am not going into the details of the reply. Absolutely there was ample time so that the Bill could be introduced
in the House and got passed during the Winter Session.

I am only seeking one clarification from the hon. Minister. That is a constitutional question which I have raised, that too for academic interest. I
want to know this from the Government. The new amendment which is brought in is 2 (e) (e). Overseas Citizen of India Cardholder means a person
registered as an Overseas Citizen of India Cardholder by the Central Government under section 7 (A). So, 'Overseas Citizen of India Cardholder' is
well defined in section 7 (A). Under section 7 (A), an Overseas Citizen of India Cardholder is any person of full age and capacity; but under sub-
clause 1 he is a citizen of another country. By virtue of section 5, such an OCI Cardholder can apply for registering as a citizen. My humble question
to the hon. Minister is this. Please clarify to the House — because we are making a law — whether dual citizenship is permitted. To my information
and knowledge, during the last UPA Government this was elaborately discussed in the Ministry and found that even the Overseas Citizen of India
itself is a misnomer.

As per the Constitution of India, if a citizen acquires the citizenship of another foreign country, his citizenship lapses. That is the mandatory
pravision in Article 9 — person voluntarily acquiring citizenship of a foreign state not to be a citizen. The clarification which I am seeking from the
hon. Minister is this. As per section 5, if an Overseas Citizen of India Cardholder is entitled to get citizenship but the Overseas Citizen of India is a
citizen of another country, whether dual citizenship is permitted. If that be the case, how will that matter be answered constitutionally? This is the
only specific clarification I am seeking from the hon. Minister.

SHRI KIREN RIJIJU: The matter raised by the hon. Member is very clear. There is no dual citizenship provision according to our law. Anybody who is
an overseas citizen of India cardholder and who wants to acquire Indian citizenship has to first renounce his status of citizenship of that another
country. That is why we have inserted this status of 'cardholder' to close to being citizen but not exactly full citizen. So, to acquire citizenship we
have rules laid down clearly in the Citizenship Act. For instance, he has to stay for seven years; then, the last 12 years and relaxation of 30 days;
and the provision is detailed. I am sure, the hon. Member must be satisfied with that. ...(Inferruptions)

HON. DEPUTY SPEAKER: Are you withdrawing your Resolution? Or, do you want to put it to vote?

SHRI N.K. PREMACHANDRAN: It could be put to vote. My Resolution in respect of disapproval of the Ordinance route of legislation. ...(Interryptions)



HON. DEPUTY SPEAKER: It is not the Ordinance. We are now talking about the Bill.
... Interruptions)

HON. DEPUTY SPEAKER: The question is:

"That this House disapproves of the Citizenship (Amendment) Ordinance, 2015 (No.1 of 2015) promulgated by the President on gth

January, 2015."

The motion was negatived,

HON. DEPUTY SPEAKER: The Minister may now move that the Bill be taken into consideration.
The question is:

"That the Bill further to amend the Citizenship Act, 1955, be taken into consideration.”

The motion was adopted.
HON. DEPUTY SPEAKER: Now, we shall take up clause by clause consideration of the Bill.
The question is:

"That clauses 2 to 7 stand part of the Bill."
The motion was adopted.

Clauses 2 to 7 were added to the Bill,

Clause 1, the Enacting Formula and the Long Title were added to the Bill,
SHRI KIREN RIJIJU: I beg to move:
"That the Bill be passed."
HON. DEPUTY SPEAKER:: The question is:
"That the Bill be passed."

The motion was adopted.



